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The Union of India, represerted by 
Post Master General, APSR, Kurnool—SIB 005, 

Director of Postal Services, 
Kurnoo]. Region, KrunooL-518 005. 

The 3uperintendent of Post Offices, 
Kurnool Uivision,.xurnooi_51s  001. 

4, The Sr.Superintendent of Post Orfices, 
Chittoor Division, Chittoor-517 001. 
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Counasi for the Applicant 
	

Shri P.Rathaiah 

Counsel for the Respondents 
	

Shri N.V.Rayhava Reddy,CGSC 
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Oh . 1534/93 

Judgems nt 

( As per I-Ion. Mr. Justice V. Neeladri Ran, Vice Chaihian ) 

applicant and Sri N.V. Raghava Reddy, learned counsel for 

The transfer of the applicant to Kuppam in Chittoor 

Division from Adoni in Kurnool Division under Rule 37 of 

P&T Manual as per proceedings dated 12-8-193 of R-1 is 

assailed in this Oh. When the same was challenged in CA. 

1049/93 (Annexure-3) the same was disposed 741jby order dated 

30-8-1993 with the observation that PP1G, Kurnool or an 

authority officiating for him shall consider the represent-

ation of the applicant against order of transfer iZtle 

-4ipowS and till then the status-quo ha4 to be maintained. 

Thereafter, PrIG, Visakhapatnam, who is?n charge of PrIG, 

Kurnool, disposed the representation by order dated 16-10-93 

by holding that there are no grounds to cancel the order of 

transfer. Then this Oh was filed. 

The learned counsel for the applicant Sri P. Ratháiah, 

had neither pleaded vi2tlation of any statutory rule in 

issuing order of transfer no?he attributed any malafides to 

PrIG, Visakhapatnan, who disposed his representation. It is 

only on either or both of the above grounds the order of 

transfer can be set aside. In the absence of either the 

order dated 12-8-1993 transferringj the applicant to Kuppaun, 

cae set asideJi- 

Out it is stated for the applicant that the transfer of 

seven or the employees in the Kurnool unit are kept under 

abeyance pending consideration of the overall situation 

arisen because of the strike. So, in the circumstances, we 

reel that it is just and proper to permit the applicant to 
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make representation against order dated 12-8-1993 

transferring him to.Xuppam, to Chief Post Master-General, 

Hyderabad, and if such representation is going to be made 

by 7-2-1994, the same ha,4 to be disposed of 

5. 	The DA is ordered accordingly at the stage of admis- 

sion. No costs. 	 \ 

Member(Admn.) 

Dated 	Januar. 18,94)

Dictated in the Open Court sty gis~ 4(j), 

y 

ze postmaster General, Union of India, 
?SR, KurnOOlS. 
he Director of Postal services, 
KurnoOl Region, KurnOOl-S. 
au 

of Post Offices, 
rnool Division, KutrloOl-l. 

The\sr.SuPerintendt of Post Offices, 
ChittOOr Division, ChittoOr-1. 

The Head Post Master, Adoni. A.0.301. 
5.One copy to. Mr.P.Rathaiah, Advocate, CAT.Hyd. 

7. one copy to Mr.Ne v.Raghava Reddy, Addl.oaSC.CAT.I1Ydle 

s;one copy to Library. CKI..Hyd. 

9• One spare copy. 
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